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CASE LAWS

ARBITRATION

Mahanadi Coalfields Ltd. & Ors. Vs. M/s GSCO (Gurmeet Singh And Company) Infrastructure Pvt.
Ltd., Dated: 23.09.2026, (MANU/SC/1075/2026; 2026 INSC 1038) 

The Supreme Court has observed that merely conducting arbitral proceedings at a particular place
does not make it the juridical ‘seat’ of arbitration unless the parties expressly designate or agree
to it. The Court set aside the Orissa High Court’s ruling treating Cuttack as the seat merely because it
was the venue of the proceedings, in the absence of any express designation or agreement naming
Cuttack as the seat. 

Supreme Court: High Court’s location doesn't become arbitration seat merely by
appointing arbitrator

North Eastern Electric Power Corporation Limited (NEEPCO) Vs. Astra Construction Private
Limited, Dated: 22.09.2026, (MANU/SC/1066/2026; 2026 INSC 1036) 

The Supreme Court has observed that an arbitral tribunal cannot award pre-reference interest
under Section 31(7)(a) of the Arbitration and Conciliation Act, 1996, when the contract expressly
bars interest claims arising from delayed periodical or final payments. 

Supreme Court: Arbitral tribunal cannot award pre-reference interest when contract
bars interest claims
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Case Laws

CIVIL

COMMERCIAL

Sukhabhai Nanjibhai Makwana And Another Vs. Union Of India, Dated: 25.09.2026,
(MANU/SC/1089/2026; 2026 INSC 1056) 

The Supreme Court has observed that the mere absence of a railway ticket with an accident victim
cannot by itself defeat a claim for compensation, particularly where the victim remained
hospitalised for over a month before succumbing to his injuries. The Court noted that in such
circumstances, it was “quite unlikely” that the ticket would have survived.

Supreme Court: Missing railway ticket alone cannot defeat accident compensation
claim

O.P. Mehta Vs. Mohinder Kalta & Ors., Dated: 23.09.2026, (MANU/SC/1073/2026; 2026 INSC 1037) 

The Supreme Court has observed that a Rs. 23-crore road construction contract did not warrant a PIL
alleging wastage of public resources, particularly when the dispute primarily concerned the
comparative eligibility of competing bidders. 

Supreme Court: Disapproves PIL challenging inter-se evaluation of tender bids

Micky Traders Vs. L.R.Y. Labour Contractor & Ors., Dated: 21.09.2026, (MANU/SC/1055/2026; 2026
INSC 1025) 

The Supreme Court has held that experience of running a cattle fair, as a lessee paying rent for
fairground space, is not interchangeable with the specialised, accountable experience of collecting
user charges/parking fees for a public authority and cannot satisfy a tender's eligibility clause requiring
the latter. The Court also held that unverified certificates in the names of unrelated firms cannot
establish a bidder's own experience, and that a bidder cannot approbate and reprobate by
urging a contrary reading of the identical clause after having earlier acquiesced in a stricter
interpretation when disqualified elsewhere. 

Supreme Court: Cattle fair contract experience cannot satisfy tender clause requiring
specialised experience in collecting user charges

Mihir Prakash Bajoria Vs. Vidushi Jain Bajoria, Dated: 22.09.2026, (MANU/SC/1063/2026; 2026 INSC
1034) 

The Supreme Court has observed that an anti-suit injunction cannot be granted merely on
speculation that a foreign court may pass a matrimonial decree on grounds not recognised
under Indian law, rendering it unenforceable in India. 

Supreme Court: Anti-Suit injunction cannot rest on speculation of unenforceable
foreign decree

John Mathew Vs. Santha Paul & Ors., Dated: 21.09.2026, (MANU/SC/1058/2026; 2026 INSC 1020) 

The Supreme Court set aside orders dismissing a suit as time-barred on a preliminary issue after
evidence had begun. It restored the suit, holding that once trial on all issues has commenced, one
issue cannot be separately decided as preliminary, and directed the trial to resume. 

Supreme Court: Preliminary issue cannot be tried separately once trial on all issues has
begun
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Dr. Jaya Thakur & Ors. Vs. Union of India & Anr., Dated: 23.09.2026, (MANU/SC/1074/2026; 2026
INSC 1040) 

The Supreme Court has referred petitions challenging the 2023 law governing the appointment of
the Chief Election Commissioner and Election Commissioners to a Constitution Bench. The two-
judge bench, which differed on the need for reference, directed the matter to be placed before the CJI
for constitution of an appropriate bench to avoid further delay.

Supreme Court: Split verdict on referring CEC/EC Appointment Act, 2023 challenge to
Constitution Bench

Jaskaran Jeet Singh Deol Vs. State of Punjab, Dated: 21.09.2026, (MANU/SC/1054/2026; 2026 INSC
1022) 

The Supreme Court has observed that once an accused is released for breach of Article 22(1) (non-
supply of written grounds of arrest) or Article 22(2) (non-production before a Magistrate within 24
hours), the investigating agency cannot re-arrest him on its own; it must first obtain a Magistrate's
sanction by moving an application with the grounds of arrest, reasons for custody, an
explanation for the earlier lapse, and a superior officer's endorsement. 

Supreme Court: Re-arrest after release for breach of Article 22 needs judicial sanction,
not police discretion

M/s. New India Assurance Company Ltd. Vs. M/s. Hemkund Duplex and Board Pvt. Ltd., Dated:
21.09.2026. (MANU/SC/1052/2026; 2026 INSC 1023) 

The Supreme Court has observed that an insurer was justified in repudiating a fire insurance claim
where the insured breached policy conditions by making false declarations and projecting an
inflated claim, observing that the National Consumer Disputes Redressal Commission was not
justified in brushing aside the adverse findings of the surveyors regarding the suspicious
circumstances surrounding the fire, stock discrepancies and delay in informing the fire station.

Supreme Court upholds insurance claim repudiation over false declarations in fire claim

CONSTITUTION

CONSUMER

Paramjit Singh Bedi Vs. State Of Punjab, Dated: 25.09.2026, (MANU/SC/1087/2026; 2026 INSC 1054)
 
The Supreme Court has observed that "There cannot be partial rejection of the evidence of the
prosecutrix for the purpose of Section 366 IPC and partial acceptance of the very same statement for the
purpose of proving the charge under Section 376 IPC. If the evidence of the prosecutrix is of
unimpeachable character, it has to be accepted in its entirety. There cannot be part acceptance and part
rejection of the statement of the prosecutrix."

Supreme Court:  Court cannot partly accept and reject prosecutrix’s testimony

CRIMINAL
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Naval Kishore & Anr. Vs. State of Punjab, Dated: 24.09.2026, (MANUSC/1081/2026; 2026 INSC 1048) 

The Supreme Court has observed that a Sessions Court, while sentencing under Section 302 IPC, has
no power to direct that a convict "remain in prison till rest of their life," as such special category
sentencing excluding statutory remission can only be exercised by Constitutional Courts; accordingly,
the sentence was modified to rigorous imprisonment for 25 years without remission. 

Supreme Court: Sessions court cannot impose special category sentence, excluding
statutory remission power vests only in constitutional courts

Bilal & Anr Vs. The State Govt of NCT of Delhi through SHO & Ors, Dated: 23.09.2026,
(MANU/DE/7270/2026; 2026:DHC:8343) 

The Delhi High Court has observed that a marriage valid under Muslim personal law does not grant
a husband immunity from criminal prosecution for having sexual intercourse with his wife when
she is below 18 years of age.

Delhi High Court: Muslim marriage does not shield husband from POCSO prosecution
for sex with minor wife

Waris Vs. State of Madhya Pradesh, Dated: 24.09.2026, (MANU/SC/1083/2026; 2026 INSC 1050) 

The Supreme Court has observed that though the appellant's conviction for the rape and murder of his
six-year-old stepdaughter stood proved beyond doubt, the death sentence could not be sustained
since the mitigating circumstances were genuine and the possibility of reformation was not
excluded and commuted it to imprisonment for the remainder of his natural life without
remission.

Supreme Court: Death sentence commuted to life imprisonment without remission in
POCSO murder case despite upholding conviction

Antonetto J D’souza Vs. Aldila Braganza and Others, Dated: 22.09.2026, (MANU/SC/1068/2026;
2026 INSC 1032) 

The Supreme Court has observed that "absence of the original document relied upon by the
prosecution to bring home the charge of forgery would be a matter to be considered at the trial and its
absence by itself cannot be made the basis for quashing the entire prosecution. In other words, the
prosecution can attempt to bring home the charge on the basis of circumstantial evidence. " 

Supreme Court: Absence of original document not ground to quash forgery case

'R' Vs. 'E' & Anr., Dated: 24.09.2026, (MANU/SC/1079/2026; 2026 INSC 1049) 

The Supreme Court has observed that an FIR alleging sexual assault of a child by the father was
registered only to regain custody after a CBI investigation found the allegations not
maintainable, and accordingly quashed the FIR, connected criminal proceedings, and the fresh
guardianship petition, while laying down safeguards under Section 35 BNSS to prevent arbitrary arrest
of a parent on the basis of an unverified sexual-assault complaint made amid matrimonial acrimony.

Supreme Court issues safeguards against misuse of POCSO Act in child custody cases
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Jaswinder Singh (Dead Through Lrs.) Vs. State of Punjab, Dated: 22.09.2026, (MANU/SC/1065/2026;
2026 INSC 1031) 

The Supreme Court acquitted a Patwari convicted under the Prevention of Corruption Act, 1988,
holding that mere recovery of tainted currency, without proof of a bribe demand, cannot sustain
conviction under Sections 7 and 13(1)(d).  

Supreme Court: Recovery of tainted money without proof of bribe demand insufficient
for conviction

State of Maharashtra & Anr. Vs. Momin Moiuddin Gulam Hasan @ Moin Mistri & Anr., Dated:
21.09.2026, (MANU/SC/1056/2026; 2026 INSC 1021) 

The Supreme Court has observed that the investigating agency's need to analyse forensic data
retrieved from seized mobile phones, computers and bank accounts to establish links with
terrorist activities is part of the investigation itself and cannot be deferred to after filing of the
charge sheet, and therefore validly justified the extension of time sought for filing the charge sheet
under the UAPA. Setting aside the High Court's order which had granted default bail by holding the
extension illegal on the ground that sanction for prosecution could have been obtained without a
complete charge sheet, the Court held that the question of sanction for prosecution was not germane
to the legality of the extension and that the High Court had erred by proceeding as if the investigation
was already complete.  

Supreme Court: Analysis of forensic/electronic data retrieved during investigation is
part of investigation, justifying extension of time to file charge sheet under UAPA

Rajendra Narpatmal Lodha Vs. Directorate of Enforcement Mumbai & Anr., Dated: 21.09.2026,
(MANU/MH/6326/2026; 2026 INSC 1021) 

The Bombay High Court has observed that arrest under PMLA is a drastic action. Once the ED
invokes Section 50 to summon or record statements, it must first complete that process before
exercising its arrest powers under Section 19.

Bombay High Court: Arrest is drastic; ED cannot halt section 50 questioning and arrest
on same material

Kusumavati Gowda Vs. The Government of Karnataka & Ors., Dated: 21.09.2026.
(MANU/SC/1059/2026; 2026 INSC 1030) 

The Supreme Court has ordered a fresh investigation by a Special Investigation Team (SIT) into the
2012 rape and murder of a 17-year-old girl in Dharmasthala, Karnataka, observing that the manner in
which the local police, CID and CBI conducted the investigation “shocks the very conscience of the
court.” 

Supreme Court: Orders fresh SIT probe into 2012 Dharmasthala rape-murder case

Jaskaran Jeet Singh Deol Vs. State of Punjab, Dated: 21.09.2026. (MANU/SC/1054/2026; 2026 INSC
1022) 

The Supreme Court held that arrest without furnishing written grounds violates Article 22(1) and
renders the arrest illegal. It directed disciplinary action against erring officers and required written
grounds and Magistrate’s permission before any re-arrest. 

Supreme Court: Departmental enquiry required for police arrests without written
grounds
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The State of Maharashtra & Anr. Vs. Momin Moiuddin Gulam Hasan @ Moin Mistri & Anr., Dated:
21.09.2026, (MANU/SC/1056/2026; 2026 INSC 1021) 

The Supreme Court has observed that merely stating sufficient material exists to file a chargesheet
does not mean the investigation is complete. An extension may still be granted where more time is
needed to analyse and collate with witness statements, bank records, electronic evidence, and other
material.

Supreme Court: Police claim of sufficient material for chargesheet does not entitle
accused to default bail

L A N D  AC Q U I S I T I O N  

E N V I R O N M E N T

New Okhla Industrial Development Authority & Anr. Vs. Rajveer Singh & Ors., Dated: 21.09.2026,
(MANU/SC/1051/2026) 

The Supreme Court has observed that an application under Section 28A of the Land Acquisition Act,
1894, for redetermination of compensation can be invoked only on the basis of an award passed by
the Reference Court and not an order of the High Court in appeal under Section 54, observing that a
subsequent appellate order merely following an earlier enhancement does not create a fresh
cause of action or extend the three-month limitation period. 

Supreme Court: Section 28A application cannot be based on high court appellate order

In Re: Noise and Environmental Pollution; Public Nuisance caused by unregulated use of Music
Systems with Amplifiers and Firecrackers on Public Streets During Festivals, Dated: 22.09.2026,
(MANU/MH/6325/2026) 

The Bombay High Court has observed that "It is high time that in large cities having dense population
like Mumbai, Thane, Pune, Nashik, where majority of the citizens are made to silently suffer such brazen
violations, a regime of total restraint on the playing of loud music by use of high watt speakers, sound
system, loud speakers, dhol tashas, use of cylinders etc. needs to be completely banned and a more
dignified and civilized way of having these processions and celebrations, is the imminent requirement of
the contemporary times." 

Religious processions must be ‘Civilised’: Bombay High Court bans firecrackers, laser
lights

L AW  O F  M E D I C I N E  

XXXX Vs. Union Territory of Jammu & Kashmir & Ors., Dated: 22.09.2026, (MANU/JK/0828/2026) 

The Jammu & Kashmir and Ladakh High Court has observed that crossing the 24-week statutory
limit for termination of pregnancy cannot, in the peculiar circumstances of a case, by itself deny
constitutional protection to a minor who became pregnant following sexual assault. 

J&K HC: 24-week limit cannot override constitutional protection for minor rape survivor
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SERVICE

Union of India & Ors. Vs. Ramdhani Prasad, Dated: 24.09.2026, (MANU/SC/1078/2026; 2026 INSC
1047) 

The Supreme Court has observed that Article 311(1) of the Constitution of India bars removal of a
civil servant only when the removing authority is subordinate in rank to the appointing authority. A
mere delegation of disciplinary powers to a subordinate officer under statutory rules does not
attract the constitutional protection.

Supreme Court: Delegation of appointing power does not attract Article 311(1)
protection against removal by delegate of equal rank

PROPERTY

Ganapati (Dead) By His Lrs Vs. Prabhakar & Others, Dated: 22.09.2026, (MANU/SC/1064/2026; 2026
INSC 1033) 

The Supreme Court has observed that a Hindu widow’s interest in her deceased husband’s
property under the Hindu Women’s Rights to Property Act, 1937, becomes absolute under
Section 14(1) of the Hindu Succession Act, 1956, even if the property remains undivided and no
formal partition has taken place.

Supreme Court: : Widow’s pre-1956 property interest becomes absolute even without
partition



NEWS IN BRIEF

The Supreme Court has ruled that a complete trial under Section 138 of the
Negotiable Instruments Act, 1881 cannot be remanded for procedural irregularities
concerning defence evidence unless the accused establishes that such lapse
caused actual prejudice.  

22.09.2026  

The Securities and Exchange Board of India has settled adjudication proceedings
against five Adani Group companies for a cumulative amount of around Rs.1.5
crore, in cases arising from its examination of allegations raised in the Hindenburg
Research report. 

22.09.2026

The Kerala High Court has issued directions to enhance road safety in the State,
covering driver profiling, digital monitoring and private bus regulation, and
observed that a Suo motu case, “In Re: Road Safety in Kerala”, should be instituted
for ongoing supervision. 

24.09.2026 

The Kerala High Court has flagged deficient infrastructure in POCSO courts after
an inspection revealed that most facilities did not comply with the statutory
guidelines, prompting the Court to direct the State to take necessary corrective
measures.

 23.09.2026 

The Patna High Court has ruled that registration of an FIR against a Public
Distribution System dealer, by itself, does not warrant cancellation of the dealer’s
licence, while examining a challenge to orders issued by the concerned authorities. 

22.09.2026 

B A N K I N G

CA P I TA L  M A R K E T

C I V I L

21 - 26 Sept 2026

The Supreme Court has ordered the Centre, States and Union Territories to enforce
the 2026 Guidelines for Intensive Care Services, stipulating nine months for
prescribed ICU infrastructure and six months for appointment of critical-care
personnel.  

The Supreme Court has ordered demolition of 16,726 unauthorized structures in
Meerut’s Zone A and directed removal of remaining illegal constructions, while
appointing a commission to probe unauthorized colonies. 

The Delhi High Court has ruled that parties can claim complete court-fee
reimbursement when a suit, counterclaim or appeal concludes through an amicable
settlement, holding that the refund constitutes a statutory right under amended
Section 16 of the Court Fees Act, 1870.  

21.09.2026 



C R I M I N A L  

E L E C T I O N  

FA M I LY
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News  in Brief

The Supreme Court has modified its interim order in Noida DM Medha Roopam’s
case, clarifying that the stay covers only adverse remarks against her and
compensation for a student detained under the National Security Act, 1980 over the
Noida workers’ protest. 

The Kerala High Court has granted bail to a 29-year-old school teacher, the third
accused in a drug trafficking case registered by Vadakara police, after considering
the period she had already spent in judicial custody while allowing her bail
application.

23.09.2026 

The Madras High Court has held that legislators who voluntarily resign from their
seats cannot be directed to bear expenses of resultant by-elections or be subjected
to a five-year ban from contesting subsequent Assembly or Parliamentary elections.

24.09.2026  

The Supreme Court has allowed a mother to relocate her two minor children to the
UK, holding that a father facing prosecution under the POCSO Act cannot claim
entitlement to their custody. 

The Madhya Pradesh High Court has ruled that a petition under Article 227
challenging proceedings for restitution of conjugal rights under Section 9 of the
Hindu Marriage Act is not maintainable, as it cannot circumvent statutory remedies.

23.09.2026 

The Supreme Court has held that a victim challenging a Magistrate’s acquittal
order under Section 413 of the Bharatiya Nagarik Suraksha Sanhita must approach
the Session Court, rather than the High Court.  

The Delhi High Court has observed that bail cannot depend on fulfilling a
monetary settlement with the complainant, as custody cannot enforce financial
bargains. It set aside orders granting and subsequently cancelling bail in a bank
fraud case over non-payment of agreed dues. 

The Madras High Court has observed that amassing wealth disproportionate to
known sources of income does not constitute an act in the discharge of official duty
and, therefore, does not require prior sanction under Section 197 of the CrPC for
prosecution. 

The Allahabad High Court has acquitted a woman and her alleged paramour in
her husband’s murder case, holding that call detail records alone could not
establish their presence with the deceased or complete the circumstantial evidence
chain.

22.09.2026 



I N T E L L E C T UA L  P R O P E R T Y  R I G H T
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News  in Brief

The Supreme Court has referred to a Larger Bench the question whether a Civil
Judge (Senior Division) designated as a Commercial Court under the Commercial
Courts Act, 2015 can hear a trademark infringement suit, despite Section 134 of the
Trade Marks Act, 1999 barring such suits before a court below the rank of a District
Court. 

21.09.2026 



NOTIFICATION UPDATES

CENTRAL

The Reserve Bank of India has amended the Foreign Exchange Management (Export and Import
of Goods and Services) Regulations, 2026, reducing certain timeframes and granting more
powers to Authorized Dealers for handling transactions related to export and import of goods
and services. These amendments will take effect from 01.10.2026. 

Notification No.: FEMA 23(R)/(1)/2026-RB, Dated: 22.09.2026, MANU/RFEM/0011/2026 

The Reserve Bank of India has issued amendments to the Reserve Bank of India (Local Area Banks -
Classification, Valuation, and Operation of Investment Portfolio) Directions, 2025, relating to the
classification, valuation, and operation of investment portfolios for Local Area Banks. These
amendments provide specific guidelines for valuing units of Infrastructure Investment Trusts
(InvITs) and Real Estate Investment Trusts (REITs), including procedures for quoted and unquoted
securities. 

Notification No.: DOR.MRG.REC. No.229/00-00-001/2026-2027 RBI/2026-2027/265, Dated:
22.09.2026, MANU/RMIC/0438/2026

The Reserve Bank of India (RBI) has amended the RBI (All India Financial Institutions –
Classification, Valuation and Operation of Investment Portfolio) Directions, 2025, introducing
specific requirements for the valuation of units of Infrastructure Investment Trusts (InvITs) and
Real Estate Investment Trusts (REITs) held in investment portfolios. The amendments cover the
valuation treatment for quoted and unquoted units. All India Financial Institutions should review
their investment valuation practices and ensure compliance with the revised requirements.

Notification No.: DOR.MRG.REC.No.232/00-00-017/2026-2027 RBI/2026-2027/268, Dated:
22.09.2026, MANU/RMIC/0440/2026 

The Reserve Bank of India has finalized instructions for the novation of OTC derivative contracts,
incorporating feedback and consolidating them into existing directions for foreign exchange,
interest rate, government securities, and credit derivatives. These instructions apply to novations
undertaken from the date of the circular's issuance. 

Notification No.: FMRD.DIRD.No.04/14.03.066/2026-2027 RBI/2026-2027/263, Dated:
22.09.2026, MANU/RMIC/0443/2026 

The Reserve Bank of India has issued final Directions on Minimum Capital Requirements for
Market Risk under Basel III for commercial banks, effective from 01.04.2027. These Directions
incorporate feedback on draft guidelines and aim to align with the revised Basel III framework,
ensuring simplicity, flexibility, and ease of adoption. Key changes include revisions to trading
book scope, forex risk capital charge, interest rate risk, and capital treatment for debt mutual
funds and credit derivatives. 

Press Release No.: 2026-2027/1158, Dated: 21.09.2026, MANU/RPRL/0556/2026 

R E S E R V E  B A N K  O F  I N D I A  
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Notification Updates

The Ministry of Finance has imposed a countervailing duty on imports of "Calcium Carbonate Filler
Masterbatch" from Vietnam, as these goods were found to be subsidized and causing material
injury to the domestic industry. The duty will be levied for five years and is payable in Indian
currency. 

Notification No.: 04/2026-Customs (CVD), Dated: 23.09.2026, MANU/CUST/0051/2026 

The Gas Cylinder (Third Amendment) Rules, 2026, introduced by the Ministry of Commerce and
Industry, amend the Gas Cylinders Rules, 2016, to include provisions for CNG/CBG Mobile
Refueling Units (MRUs). These amendments specify conditions for the operation, safety, and
refueling procedures of MRUs, ensuring compliance with safety standards and regulatory
approvals.

Notification No.: GSR831(E), Dated: 23.09.2026, MANU/INDP/0044/2026 

The India-New Zealand Free Trade Agreement (FTA) will come into effect on 20.10.2026, aiming
to boost bilateral trade, technology, and investment ties. It will allow zero duty on all Indian exports
to New Zealand and provide significant benefits to various sectors, including textiles, leather,
and engineering goods. The agreement also includes provisions for investment, services, and
mobility, enhancing opportunities for Indian businesses and professionals in New Zealand.

Press Information Bureau, Dated: 21.09.2026, MANU/PIBU/1131/2026  

The Ministry of Finance has amended customs duty rates for specified goods, reducing them
effective from 24.09.2026. The changes include reductions in duty percentages for several items,
with some duties being eliminated entirely.

Notification No.: 31/2026-Customs, Dated: 23.09.2026, MANU/CUST/0052/2026 

The Income-tax (Fifth Amendment) Rules, 2026, introduced by the Central Board of Direct Taxes,
amend the Income-tax Rules, 2026, to include provisions for deductions under section 393
related to transactions involving immovable property. These amendments, effective from
01.10.2026, specify changes in rules and forms related to tax deductions at source for such
transactions. 

Notification No.: 121/2026, Dated: 22.09.2026, MANU/CBDT/0126/2026 

M I N I S T R Y  O F  F I N A N C E  

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y  
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Notification Updates

MINISTRY OF HEALTH AND FAMILY WELFARE  

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA  

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

FSSAI has proposed amendments to the Food Safety and Standards (Prohibition and Restrictions
on Sales) Regulations, 2011 to restrict analogue dairy products from being represented as
“Paneer,” including through nomenclature, labelling or marketing. Products licensed under the
“Analogue in Dairy Context” category must discontinue such usage. Businesses should review
product labels and marketing materials and submit objections or suggestions within the prescribed
period. 

Notification No.: RCD-15001/1/2024-Regulatory-FSSAI, Dated: 23.09.2026,
MANU/HFAM/0149/2026 

The Insurance Regulatory and Development Authority of India (IRDAI) has repealed the
guidelines on repatriation of dividends by insurance intermediaries with majority foreign
investors, aligning with recent amendments in insurance laws and foreign investment rules. This
change removes the need for prior approval for dividend repatriation and related party
payments.

Circular No.: IRDAI/INT/CIR/MISC/122/9/2026, Dated: 22.09.2026, MANU/IRDA/0047/2026 

IBBI has amended the Liquidation Process Regulations, 2016, allowing liquidators to modify the
stakeholder list when additional information warrants a change, while requiring the
Adjudicating Authority to be informed within 30 days of such modification. Businesses involved in
liquidation should ensure stakeholder records are promptly reviewed, updated, and
appropriately reported. 

Notification No.: IBBI/2026-27/GN/REG154, Dated: 22.09.2026, MANU/NMIC/0254/2026 

The Legal Metrology (Packaged Commodities) Fourth Amendment Rules, 2026, amend the Legal
Metrology (Packaged Commodities) Rules, 2011, including requirements for displaying a red or
brown dot for non-vegetarian products and a green dot for vegetarian products on the principal
display panel of specified cosmetics and toiletries. The amendments came into force on 21.09.2026,
being the date of their publication in the Official Gazette. Manufacturers, packers, and importers of
affected products should update packaging and labelling practices to comply with the revised
requirements.

Notification No.: GSR826(E), Dated: 21.09.2026, MANU/CAFF/0252/2026  
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Notification Updates

MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY 

TELECOM REGULATORY AUTHORITY OF INDIA

The amendment to the "Electronics and Information Technology Goods (Requirement of
Compulsory Registration) Order, 2021" adds screen protectors for smartphones to the list of
goods requiring compulsory registration. This amendment mandates compliance with the Indian
Standard IS 19348:2025 for glass screen protectors, effective from 01.04.2027.

Notification No.: SO5190(E), Dated: 21.09.2026, MANU/EINT/0030/2026  

The Telecom Regulatory Authority of India (TRAI) has released the Telecom Consumer
Protection (Thirteenth Amendment) Regulation, 2026, aimed at providing low-income consumers
with more affordable and flexible options for Voice-and-SMS-only Special Tariff Vouchers (STVs).
This amendment mandates reduced tariffs for STVs with various validity periods, enhancing
consumer choice and addressing limitations observed in previous regulations. 

Press Release No.: 120/2026, Dated: 21.09.2026, MANU/TRAI/0127/2026 
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Notification Updates

STATE
FINANCE

PROHIBITION EXCISE AND REGISTRATION 

The Manipur Excise (Seventh Amendment) Rules, 2026, introduce specific annual registration
and renewal fees for Bottled in Origin (BIO) and Overseas Foreign Liquor brands, while
permitting six-monthly fee payments. This impacts liquor importers and distributors operating
within the state. Affected entities should promptly register their brand labels and align fee
payments with the new biannual schedule. 

Notification No.: FX-8/7/2025-e-FD, Dated: 22.09.2026, MANU/SNMR/0142/2026

Bihar has notified a 7% stamp duty on the differential Minimum Value Register (MVR) between
commercial and agricultural land for registered Conversion Deeds under the Indian Stamp Act, 1899.
The measure increases the stamp duty burden and overall land acquisition costs for real estate
developers, commercial establishments and businesses undertaking land-use conversion.
Businesses should assess the applicable MVR for both land categories and accurately calculate the
differential stamp duty before executing or registering conversion instruments.

Notification No.: F.No.10/Ni-10-(MVR Punirakshan)-03/2026-5813, Dated: 23.09.2026,
MANU/SNBH/0230/2026 

Bihar has notified a 2% registration fee on the differential Minimum Value Register (MVR) between
commercial and agricultural land for registered Conversion Deeds under the Registration Act, 1908.
The requirement adds to the transaction costs for real estate developers, commercial enterprises
and other entities undertaking land-use conversion. Affected entities should factor the differential
registration fee into project budgets and verify the applicable MVR before executing and
registering Conversion Deeds.

Notification No.: F.No.10/Ni-10-(MVR Punirakshan)-03/2026-5814, Dated: 23.09.2026,
MANU/SNBH/0231/2026  
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International Updates

Victorian Supreme Court reaffirms high threshold for challenging arbitral awards 

The Supreme Court of Victoria in Simple Investments Pty Ltd v Bradley St Development Vic Pty Ltd [2026]
VSC 510 upheld the enforcement of interim and final arbitral awards despite objections based on
procedural fairness and public policy. The dispute was considered under the Commercial Arbitration
Act 2011 (Vic), particularly sections 35 and 36 governing enforcement and grounds for refusing
enforcement. The Respondents argued that they had not received a reasonable opportunity to present
their case and that the arbitrator had decided matters outside the scope of the arbitration. Justice Croft
rejected those arguments and found no established basis for refusing enforcement. The Court treated the
grounds under section 36 as narrowly defined and reaffirmed the limited role of courts in interfering with
arbitral decisions.  

Australia introduces changes to the consequences of failing to notify mergers 

Australia is changing aspects of its merger control framework under the Competition and Consumer Act
2010 (Cth) following reforms to the country's merger clearance system. One significant change concerns
transactions that are legally required to be notified to the Australian Competition and Consumer
Commission but are completed without notification. Rather than treating such transactions as
automatically void, the revised approach allows a court to declare the transaction void following an
application by the Australian Competition and Consumer Commission. The reforms also introduce a
process for extending the validity of an Australian Competition and Consumer Commission clearance
where an approved transaction has not been completed within the prescribed period. 

Australian Securities and Investments Commission extends transition period for digital asset
businesses 

The Australian Securities and Investments Commission has extended its temporary no-action position for
eligible businesses providing financial services involving digital assets until 30 September 2026. The
arrangement operates in connection with licensing requirements under the Corporations Act 2001 (Cth)
and is intended to give affected businesses additional time to move into the Australian financial services
licensing framework. Eligible businesses may rely on specified pathways, including submitting an
Australian Financial Services licence application, becoming an authorised representative or entering an
appropriate intermediary arrangement. Businesses providing services to retail clients must also satisfy
requirements concerning membership of the Australian Financial Complaints Authority. Foreign
companies relying on the arrangement must meet applicable Australian registration and local agent
requirements.  
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Competition and Antitrust 

Consumer Protection 

Information Technology and Data Protection 

Expanded Canadian competition rules increase scrutiny of exclusive-use provisions 

Amendments to the Competition Act, R.S.C. 1985, c. C-34 have expanded the circumstances in which
agreements containing exclusive-use provisions may attract competition law scrutiny. Section 90.1 now
extends beyond agreements between direct competitors and can apply to agreements between parties
with different roles in a market where the agreement has the purpose or effect of substantially preventing
or lessening competition. This development is particularly relevant to commercial leases, where landlords
may agree to restrict the types of businesses that can operate within a property. Exclusive-use clauses
benefiting pharmacies, dental practices, grocery stores and other tenants may therefore require closer
examination. 

Health Canada considers mandatory regulatory framework for food-contact materials 

Health Canada is consulting on the introduction of a mandatory regulatory framework governing food-
contact materials used in packaging and food-service products. The proposal would represent a change
from Canada's historically voluntary approach under which manufacturers and other stakeholders could
request regulatory opinions regarding the safety of food-contact substances and materials. Division
B.23.001 of the Food and Drug Regulations, C.R.C., c. 870 already prohibits the sale of food in
packaging capable of transferring substances that may be harmful to consumers. The proposed
framework could introduce a formal submission and assessment process covering packaging and other
materials that come into direct contact with food or contain substances capable of migrating into food.
Health Canada is also considering a positive list approach identifying materials or substances that may be
used for food-contact applications.

British Columbia Court of Appeal rejects factual basis for privacy claim involving anonymous video
analytics 

The British Columbia Court of Appeal has upheld a decision refusing certification of a proposed class
proceeding involving Cadillac Fairview Corporation Limited and its use of anonymous video analytics in
shopping malls. The technology was tested between May and July 2018 and was designed to count
visitors and estimate broad age and gender ranges using cameras incorporated into mall directories. The
proposed litigation alleged that the system created or processed personal information and thereby
invaded the privacy of individuals visiting the malls. The Court of Appeal, in a unanimous judgment dated
21 August 2026, rejected the central factual premise underlying the proposed proceeding. The decision
followed an earlier 2025 British Columbia Supreme Court ruling declining to certify the class action.

CA N A DA  

Capital Market 

Hong Kong Stock Exchange proposes further reforms to post-listing transaction rules 

The Stock Exchange of Hong Kong Limited has launched the second phase of its Listing Framework
Competitiveness Review, proposing changes to the rules governing transactions undertaken by listed
companies. The consultation paper, published on 22 September 2026, focuses on notifiable
transactions, connected transactions and spin-off transactions. The Exchange proposes removing the
profits ratio from the tests used to determine the significance of a transaction and allowing the
consideration ratio to be measured against the higher of market capitalization or net asset value. The
proposed framework places greater emphasis on disclosure and board accountability while reducing
some prescriptive shareholder approval requirements. The consultation is open for stakeholder
submissions until 30 November 2026.  

H O N G  K O N G
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Malaysia introduces package to accelerate corporate renewable energy projects 

Malaysia's Ministry of Energy Transition and Water Transformation has introduced the Corporate
Renewable Energy Supply Scheme Acceleration Package to encourage the development of additional
renewable energy generation capacity. Under the revised framework, the System Access Charge for firm
renewable electricity supply has been reduced to 14 sen per kilowatt-hour. The package also establishes
a minimum 10-year contractual period between Renewable Energy Developers and Green Consumers,
providing greater long-term certainty for projects and their financiers. Projects seeking to benefit from the
preferential charge must achieve their Commercial Operation Date by 31 December 2028. Projects that
fail to meet this deadline will lose eligibility for the preferential rate and become subject to the System
Access Charge applicable at that time. The package also addresses technical matters relating to solar
photovoltaic systems, battery energy storage systems and grid capacity information

Philippine Securities and Exchange Commission introduces blockchain system for digital document
authentication 

The Philippine Securities and Exchange Commission has issued Memorandum Circular No. 23, Series of
2026, establishing rules for the use of the Verification of Electronic Records and Information Trust and
Authentication System for blockchain-based signing and authentication of documents. The framework
applies to individuals using credentialed Electronic Securities and Exchange Commission Universal
Registration Environment accounts, including incorporators, directors, officers and authorised
representatives. Users must maintain an active credentialed account and complete electronic Know Your
Customer verification involving government identification and liveness checks. Documents uploaded to
the system undergo cryptographic hashing, with successive signatures and transaction information
recorded through a blockchain-based audit trail. The system is designed to strengthen document
integrity, authenticity and non-repudiation in electronic submissions.  

S I N G A P O R E  

Patents 

Singapore High Court upholds patent validity but rejects infringement claim 

In Ng Say Keong (trading as S & K Solid Wood Doors) v Jia Le Aluminium Pte Ltd and another [2025] SGHC
243, the Singapore High Court considered disputes concerning patent validity, infringement and
passing off. The Claimant owned Singapore Patent No. 10201401033R relating to a slide-and-swing door
system marketed as the “SK Door”. The Defendants marketed another slide-and-swing door product and
were alleged to have used the name “SK Doors” while dealing with customers. The Defendants challenged
the patent on grounds including lack of novelty and inventive step, while the Claimant alleged patent
infringement and passing off. The Court found that the patent remained valid, but concluded that the
Defendants had not infringed the patent. The Court nevertheless found the Defendants liable for passing
off based on their conduct and representations concerning the commercial origin of their products.
analysis. 
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Federal banking regulators establish narrower framework for unsafe and unsound banking practices
 
The Federal Deposit Insurance Corporation and the Office of the Comptroller of the Currency have
finalised a rule providing greater clarity on what constitutes an unsafe or unsound banking practice. The
framework operates within the supervisory regime established by the Federal Deposit Insurance Act, 12
United States Code section 1818. Under the new approach, conduct may qualify where it conflicts with
generally accepted standards of prudent operation and is likely to materially damage an institution's
financial condition or create a material risk of loss to the Deposit Insurance Fund. Supervisors may also
issue a Matter Requiring Attention where conduct could reasonably be expected to result in material
financial harm under existing or foreseeable circumstances.

Securities and Exchange Commission permits limited on-chain trading of tokenised United States
stocks 

The United States Securities and Exchange Commission has introduced a five-year conditional Innovation
Exemption allowing qualifying platforms to facilitate on-chain trading of tokenised National Market
System stocks. The exemption became effective on 17 September 2026 and provides specified relief
from the statutory definitions of an exchange and dealer under the Securities Exchange Act of 1934.
The relief is scheduled to continue until 17 September 2031, subject to its conditions. The framework
permits tokenisation by issuers or unaffiliated third parties, while imposing requirements relating to issuer
notification, investor rights, disclosures, transaction information and trading restrictions. Tokenised shares
must retain the same underlying economic and voting rights as the corresponding securities. 

Agriculture 

United States Department of Agriculture proposes wider foreign ownership reporting for renewable
energy and pipeline projects 

The United States Department of Agriculture has proposed amendments to the Agricultural Foreign
Investment Disclosure Act of 1978 that would expand federal reporting obligations concerning foreign
interests in land used for certain energy and infrastructure projects. The proposed amendments would
bring wind energy facilities, solar energy facilities and pipelines within the definition of agricultural
land for purposes of the reporting framework where the relevant land falls within the proposed
classifications. The proposal would also modify foreign ownership thresholds, narrow an existing lease-
related exemption and require additional information from foreign investors. Proposed disclosures could
include tax identification information, foreign passport details and geospatial maps relating to
facilities. 
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Capital Markets 

Securities and Exchange Commission proposes removal of federal shareholder proposal framework
 
The United States Securities and Exchange Commission has proposed eliminating Rule 14a-8 under the
Securities Exchange Act of 1934, which currently governs the circumstances in which qualifying
shareholder proposals must be included in public company proxy materials. The proposed change would
remove the existing federal framework and place greater reliance on state corporate law, company
charters and bylaws to determine shareholder proposal rights. The Securities and Exchange Commission
has also proposed increasing companies' discretionary voting authority and eliminating several existing
proxy-related requirements. Other proposals include removing the requirement for annual report delivery
in certain circumstances and reducing the broker search period from 20 business days to 5 business
days.  

Banking 

Federal banking agencies propose principles-based framework for third-party risk management 

The Federal Reserve, Office of the Comptroller of the Currency, Federal Deposit Insurance Corporation and
National Credit Union Administration have jointly proposed new interagency guidance concerning third-
party risk management. The proposal was issued on 11 September 2026 and would replace the existing
2023 Interagency Guidance on Third-Party Relationships: Risk Management together with related
supplemental guidance. The proposed framework moves away from a prescriptive checklist and instead
focuses on the magnitude and likelihood of risks arising from individual third-party relationships. The
agencies have stated that financial institutions should tailor their risk management systems according to
their size, complexity, and exposure rather than applying identical procedures to every relationship. The
proposal would also replace the existing concept of critical activity with a broader assessment of material
risk. 

United States Department of Labor rescinds affirmative action regulations and modifies disability
obligations 

The United States Department of Labor has issued final rules revising federal contractor obligations under
Executive Order 11246, Section 503 of the Rehabilitation Act of 1973, and the Vietnam Era Veterans'
Readjustment Assistance Act of 1974. The Department formally rescinded the regulations implementing
Executive Order 11246 following the revocation of the underlying executive order, removing requirements
relating to affirmative action programmes addressing race and sex. The amendments to Section 503
remove the requirement for contractors to invite applicants and employees to self-identify their disability
status and eliminate the previous 7% utilisation goal and related analyses. The rule also increases the
Section 503 coverage threshold from $15,000 to $20,000.  

Mergers and Acquisition

Employment and Labor 

Proposed Agricultural Foreign Investment Disclosure Act amendments could affect renewable
energy and pipeline transactions 

The United States Department of Agriculture has proposed amendments to the Agricultural Foreign
Investment Disclosure Act of 1978 that could significantly broaden the reporting obligations applicable
to transactions involving foreign persons and United States land. The proposed framework would treat
certain land associated with wind generation, solar generation and pipeline transportation as
agricultural land for reporting purposes. It would also reduce certain reporting thresholds, narrow the
exemption available for agricultural land leases and expand the information required from foreign
investors. The proposed amendments contemplate substantially higher financial penalties for failures to
submit required information. The changes could affect companies involved in developing, acquiring,
financing, or disposing of renewable energy and pipeline assets where foreign ownership or
investment is present.  
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	CASE LAWS
	ARBITRATION
	Supreme Court: High Court’s location doesn't become arbitration seat merely by appointing arbitrator
	The Supreme Court has observed that merely conducting arbitral proceedings at a particular place does not make it the juridical ‘seat’ of arbitration unless the parties expressly designate or agree to it. The Court set aside the Orissa High Court’s ruling treating Cuttack as the seat merely because it was the venue of the proceedings, in the absence of any express designation or agreement naming Cuttack as the seat.

	Supreme Court: Arbitral tribunal cannot award pre-reference interest when contract bars interest claims
	The Supreme Court has observed that an arbitral tribunal cannot award pre-reference interest under Section 31(7)(a) of the Arbitration and Conciliation Act, 1996, when the contract expressly bars interest claims arising from delayed periodical or final payments.




	CIVIL
	Supreme Court: Missing railway ticket alone cannot defeat accident compensation claim
	The Supreme Court has observed that the mere absence of a railway ticket with an accident victim cannot by itself defeat a claim for compensation, particularly where the victim remained hospitalised for over a month before succumbing to his injuries. The Court noted that in such circumstances, it was “quite unlikely” that the ticket would have survived.

	Supreme Court: Anti-Suit injunction cannot rest on speculation of unenforceable foreign decree
	Mihir Prakash Bajoria Vs. Vidushi Jain Bajoria, Dated: 22.09.2026, (MANU/SC/1063/2026; 2026 INSC 1034)
	The Supreme Court has observed that an anti-suit injunction cannot be granted merely on speculation that a foreign court may pass a matrimonial decree on grounds not recognised under Indian law, rendering it unenforceable in India.

	Supreme Court: Preliminary issue cannot be tried separately once trial on all issues has begun
	John Mathew Vs. Santha Paul & Ors., Dated: 21.09.2026, (MANU/SC/1058/2026; 2026 INSC 1020)
	The Supreme Court set aside orders dismissing a suit as time-barred on a preliminary issue after evidence had begun. It restored the suit, holding that once trial on all issues has commenced, one issue cannot be separately decided as preliminary, and directed the trial to resume.


	COMMERCIAL
	Supreme Court: Disapproves PIL challenging inter-se evaluation of tender bids
	The Supreme Court has observed that a Rs. 23-crore road construction contract did not warrant a PIL alleging wastage of public resources, particularly when the dispute primarily concerned the comparative eligibility of competing bidders.

	Supreme Court: Cattle fair contract experience cannot satisfy tender clause requiring specialised experience in collecting user charges
	Micky Traders Vs. L.R.Y. Labour Contractor & Ors., Dated: 21.09.2026, (MANU/SC/1055/2026; 2026 INSC 1025)
	The Supreme Court has held that experience of running a cattle fair, as a lessee paying rent for fairground space, is not interchangeable with the specialised, accountable experience of collecting user charges/parking fees for a public authority and cannot satisfy a tender's eligibility clause requiring the latter. The Court also held that unverified certificates in the names of unrelated firms cannot establish a bidder's own experience, and that a bidder cannot approbate and reprobate by urging a contrary reading of the identical clause after having earlier acquiesced in a stricter interpretation when disqualified elsewhere.
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	CONSTITUTION
	Supreme Court: Split verdict on referring CEC/EC Appointment Act, 2023 challenge to Constitution Bench
	Supreme Court: Re-arrest after release for breach of Article 22 needs judicial sanction, not police discretion
	Jaskaran Jeet Singh Deol Vs. State of Punjab, Dated: 21.09.2026, (MANU/SC/1054/2026; 2026 INSC 1022)
	The Supreme Court has observed that once an accused is released for breach of Article 22(1) (non-supply of written grounds of arrest) or Article 22(2) (non-production before a Magistrate within 24 hours), the investigating agency cannot re-arrest him on its own; it must first obtain a Magistrate's sanction by moving an application with the grounds of arrest, reasons for custody, an explanation for the earlier lapse, and a superior officer's endorsement.


	CONSUMER
	Supreme Court upholds insurance claim repudiation over false declarations in fire claim
	The Supreme Court has observed that an insurer was justified in repudiating a fire insurance claim where the insured breached policy conditions by making false declarations and projecting an inflated claim, observing that the National Consumer Disputes Redressal Commission was not justified in brushing aside the adverse findings of the surveyors regarding the suspicious circumstances surrounding the fire, stock discrepancies and delay in informing the fire station.


	CRIMINAL
	Supreme Court:  Court cannot partly accept and reject prosecutrix’s testimony
	Paramjit Singh Bedi Vs. State Of Punjab, Dated: 25.09.2026, (MANU/SC/1087/2026; 2026 INSC 1054)
	The Supreme Court has observed that "There cannot be partial rejection of the evidence of the prosecutrix for the purpose of Section 366 IPC and partial acceptance of the very same statement for the purpose of proving the charge under Section 376 IPC. If the evidence of the prosecutrix is of unimpeachable character, it has to be accepted in its entirety. There cannot be part acceptance and part rejection of the statement of the prosecutrix."
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	Supreme Court issues safeguards against misuse of POCSO Act in child custody cases
	Supreme Court: Sessions court cannot impose special category sentence, excluding statutory remission power vests only in constitutional courts
	Delhi High Court: Muslim marriage does not shield husband from POCSO prosecution for sex with minor wife
	Supreme Court: Death sentence commuted to life imprisonment without remission in POCSO murder case despite upholding conviction
	Supreme Court: Absence of original document not ground to quash forgery case
	21 - 26 Sept 2026
	Supreme Court: Recovery of tainted money without proof of bribe demand insufficient for conviction
	Supreme Court: Analysis of forensic/electronic data retrieved during investigation is part of investigation, justifying extension of time to file charge sheet under UAPA
	Bombay High Court: Arrest is drastic; ED cannot halt section 50 questioning and arrest on same material
	Supreme Court: Orders fresh SIT probe into 2012 Dharmasthala rape-murder case
	Supreme Court: Departmental enquiry required for police arrests without written grounds
	21 - 26 Sept 2026
	Supreme Court: Police claim of sufficient material for chargesheet does not entitle accused to default bail
	The Supreme Court has observed that merely stating sufficient material exists to file a chargesheet does not mean the investigation is complete. An extension may still be granted where more time is needed to analyse and collate with witness statements, bank records, electronic evidence, and other material.


	ENVIRONMENT
	Religious processions must be ‘Civilised’: Bombay High Court bans firecrackers, laser lights
	The Bombay High Court has observed that "It is high time that in large cities having dense population like Mumbai, Thane, Pune, Nashik, where majority of the citizens are made to silently suffer such brazen violations, a regime of total restraint on the playing of loud music by use of high watt speakers, sound system, loud speakers, dhol tashas, use of cylinders etc. needs to be completely banned and a more dignified and civilized way of having these processions and celebrations, is the imminent requirement of the contemporary times."


	LAND ACQUISITION
	Supreme Court: Section 28A application cannot be based on high court appellate order
	The Supreme Court has observed that an application under Section 28A of the Land Acquisition Act, 1894, for redetermination of compensation can be invoked only on the basis of an award passed by the Reference Court and not an order of the High Court in appeal under Section 54, observing that a subsequent appellate order merely following an earlier enhancement does not create a fresh cause of action or extend the three-month limitation period.


	LAW OF MEDICINE
	J&K HC: 24-week limit cannot override constitutional protection for minor rape survivor
	The Jammu & Kashmir and Ladakh High Court has observed that crossing the 24-week statutory limit for termination of pregnancy cannot, in the peculiar circumstances of a case, by itself deny constitutional protection to a minor who became pregnant following sexual assault.
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	PROPERTY
	Supreme Court: : Widow’s pre-1956 property interest becomes absolute even without partition
	Ganapati (Dead) By His Lrs Vs. Prabhakar & Others, Dated: 22.09.2026, (MANU/SC/1064/2026; 2026 INSC 1033)
	The Supreme Court has observed that a Hindu widow’s interest in her deceased husband’s property under the Hindu Women’s Rights to Property Act, 1937, becomes absolute under Section 14(1) of the Hindu Succession Act, 1956, even if the property remains undivided and no formal partition has taken place.


	SERVICE
	Supreme Court: Delegation of appointing power does not attract Article 311(1) protection against removal by delegate of equal rank
	Union of India & Ors. Vs. Ramdhani Prasad, Dated: 24.09.2026, (MANU/SC/1078/2026; 2026 INSC 1047)
	The Supreme Court has observed that Article 311(1) of the Constitution of India bars removal of a civil servant only when the removing authority is subordinate in rank to the appointing authority. A mere delegation of disciplinary powers to a subordinate officer under statutory rules does not attract the constitutional protection.
	21 - 26 Sept 2026
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	CRIMINAL
	23.09.2026
	The Supreme Court has modified its interim order in Noida DM Medha Roopam’s case, clarifying that the stay covers only adverse remarks against her and compensation for a student detained under the National Security Act, 1980 over the Noida workers’ protest.
	The Kerala High Court has granted bail to a 29-year-old school teacher, the third accused in a drug trafficking case registered by Vadakara police, after considering the period she had already spent in judicial custody while allowing her bail application.
	22.09.2026

	The Supreme Court has held that a victim challenging a Magistrate’s acquittal order under Section 413 of the Bharatiya Nagarik Suraksha Sanhita must approach the Session Court, rather than the High Court.
	The Delhi High Court has observed that bail cannot depend on fulfilling a monetary settlement with the complainant, as custody cannot enforce financial bargains. It set aside orders granting and subsequently cancelling bail in a bank fraud case over non-payment of agreed dues.
	The Madras High Court has observed that amassing wealth disproportionate to known sources of income does not constitute an act in the discharge of official duty and, therefore, does not require prior sanction under Section 197 of the CrPC for prosecution.
	The Allahabad High Court has acquitted a woman and her alleged paramour in her husband’s murder case, holding that call detail records alone could not establish their presence with the deceased or complete the circumstantial evidence chain.

	ELECTION
	24.09.2026
	The Madras High Court has held that legislators who voluntarily resign from their seats cannot be directed to bear expenses of resultant by-elections or be subjected to a five-year ban from contesting subsequent Assembly or Parliamentary elections.

	FAMILY
	23.09.2026
	The Supreme Court has allowed a mother to relocate her two minor children to the UK, holding that a father facing prosecution under the POCSO Act cannot claim entitlement to their custody.
	The Madhya Pradesh High Court has ruled that a petition under Article 227 challenging proceedings for restitution of conjugal rights under Section 9 of the Hindu Marriage Act is not maintainable, as it cannot circumvent statutory remedies.
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	INTELLECTUAL PROPERTY RIGHT
	21.09.2026
	The Supreme Court has referred to a Larger Bench the question whether a Civil Judge (Senior Division) designated as a Commercial Court under the Commercial Courts Act, 2015 can hear a trademark infringement suit, despite Section 134 of the Trade Marks Act, 1999 barring such suits before a court below the rank of a District Court.
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	NOTIFICATION UPDATES
	CENTRAL
	RESERVE BANK OF INDIA
	The Reserve Bank of India has amended the Foreign Exchange Management (Export and Import of Goods and Services) Regulations, 2026, reducing certain timeframes and granting more powers to Authorized Dealers for handling transactions related to export and import of goods and services. These amendments will take effect from 01.10.2026.
	The Reserve Bank of India has issued amendments to the Reserve Bank of India (Local Area Banks - Classification, Valuation, and Operation of Investment Portfolio) Directions, 2025, relating to the classification, valuation, and operation of investment portfolios for Local Area Banks. These amendments provide specific guidelines for valuing units of Infrastructure Investment Trusts (InvITs) and Real Estate Investment Trusts (REITs), including procedures for quoted and unquoted securities.
	The Reserve Bank of India (RBI) has amended the RBI (All India Financial Institutions – Classification, Valuation and Operation of Investment Portfolio) Directions, 2025, introducing specific requirements for the valuation of units of Infrastructure Investment Trusts (InvITs) and Real Estate Investment Trusts (REITs) held in investment portfolios. The amendments cover the valuation treatment for quoted and unquoted units. All India Financial Institutions should review their investment valuation practices and ensure compliance with the revised requirements.
	The Reserve Bank of India has finalized instructions for the novation of OTC derivative contracts, incorporating feedback and consolidating them into existing directions for foreign exchange, interest rate, government securities, and credit derivatives. These instructions apply to novations undertaken from the date of the circular's issuance.
	The Reserve Bank of India has issued final Directions on Minimum Capital Requirements for Market Risk under Basel III for commercial banks, effective from 01.04.2027. These Directions incorporate feedback on draft guidelines and aim to align with the revised Basel III framework, ensuring simplicity, flexibility, and ease of adoption. Key changes include revisions to trading book scope, forex risk capital charge, interest rate risk, and capital treatment for debt mutual funds and credit derivatives.


	MINISTRY OF FINANCE
	Notification No.: 04/2026-Customs (CVD), Dated: 23.09.2026, MANU/CUST/0051/2026
	The Ministry of Finance has imposed a countervailing duty on imports of "Calcium Carbonate Filler Masterbatch" from Vietnam, as these goods were found to be subsidized and causing material injury to the domestic industry. The duty will be levied for five years and is payable in Indian currency.
	Notification No.: 31/2026-Customs, Dated: 23.09.2026, MANU/CUST/0052/2026

	The Ministry of Finance has amended customs duty rates for specified goods, reducing them effective from 24.09.2026. The changes include reductions in duty percentages for several items, with some duties being eliminated entirely.
	Notification No.: 121/2026, Dated: 22.09.2026, MANU/CBDT/0126/2026

	The Income-tax (Fifth Amendment) Rules, 2026, introduced by the Central Board of Direct Taxes, amend the Income-tax Rules, 2026, to include provisions for deductions under section 393 related to transactions involving immovable property. These amendments, effective from 01.10.2026, specify changes in rules and forms related to tax deductions at source for such transactions.

	MINISTRY OF COMMERCE AND INDUSTRY
	Notification No.: GSR831(E), Dated: 23.09.2026, MANU/INDP/0044/2026
	The Gas Cylinder (Third Amendment) Rules, 2026, introduced by the Ministry of Commerce and Industry, amend the Gas Cylinders Rules, 2016, to include provisions for CNG/CBG Mobile Refueling Units (MRUs). These amendments specify conditions for the operation, safety, and refueling procedures of MRUs, ensuring compliance with safety standards and regulatory approvals.
	Press Information Bureau, Dated: 21.09.2026, MANU/PIBU/1131/2026

	The India-New Zealand Free Trade Agreement (FTA) will come into effect on 20.10.2026, aiming to boost bilateral trade, technology, and investment ties. It will allow zero duty on all Indian exports to New Zealand and provide significant benefits to various sectors, including textiles, leather, and engineering goods. The agreement also includes provisions for investment, services, and mobility, enhancing opportunities for Indian businesses and professionals in New Zealand.
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	MINISTRY OF HEALTH AND FAMILY WELFARE
	Notification No.: RCD-15001/1/2024-Regulatory-FSSAI, Dated: 23.09.2026, MANU/HFAM/0149/2026

	INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
	Circular No.: IRDAI/INT/CIR/MISC/122/9/2026, Dated: 22.09.2026, MANU/IRDA/0047/2026
	The Insurance Regulatory and Development Authority of India (IRDAI) has repealed the guidelines on repatriation of dividends by insurance intermediaries with majority foreign investors, aligning with recent amendments in insurance laws and foreign investment rules. This change removes the need for prior approval for dividend repatriation and related party payments.

	INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
	Notification No.: IBBI/2026-27/GN/REG154, Dated: 22.09.2026, MANU/NMIC/0254/2026

	MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
	Notification No.: GSR826(E), Dated: 21.09.2026, MANU/CAFF/0252/2026
	The Legal Metrology (Packaged Commodities) Fourth Amendment Rules, 2026, amend the Legal Metrology (Packaged Commodities) Rules, 2011, including requirements for displaying a red or brown dot for non-vegetarian products and a green dot for vegetarian products on the principal display panel of specified cosmetics and toiletries. The amendments came into force on 21.09.2026, being the date of their publication in the Official Gazette. Manufacturers, packers, and importers of affected products should update packaging and labelling practices to comply with the revised requirements.
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	MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
	Notification No.: SO5190(E), Dated: 21.09.2026, MANU/EINT/0030/2026
	The amendment to the "Electronics and Information Technology Goods (Requirement of Compulsory Registration) Order, 2021" adds screen protectors for smartphones to the list of goods requiring compulsory registration. This amendment mandates compliance with the Indian Standard IS 19348:2025 for glass screen protectors, effective from 01.04.2027.

	TELECOM REGULATORY AUTHORITY OF INDIA
	Press Release No.: 120/2026, Dated: 21.09.2026, MANU/TRAI/0127/2026
	The Telecom Regulatory Authority of India (TRAI) has released the Telecom Consumer Protection (Thirteenth Amendment) Regulation, 2026, aimed at providing low-income consumers with more affordable and flexible options for Voice-and-SMS-only Special Tariff Vouchers (STVs). This amendment mandates reduced tariffs for STVs with various validity periods, enhancing consumer choice and addressing limitations observed in previous regulations.
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	STATE
	FINANCE
	Notification No.: FX-8/7/2025-e-FD, Dated: 22.09.2026, MANU/SNMR/0142/2026
	The Manipur Excise (Seventh Amendment) Rules, 2026, introduce specific annual registration and renewal fees for Bottled in Origin (BIO) and Overseas Foreign Liquor brands, while permitting six-monthly fee payments. This impacts liquor importers and distributors operating within the state. Affected entities should promptly register their brand labels and align fee payments with the new biannual schedule.

	PROHIBITION EXCISE AND REGISTRATION
	Notification No.: F.No.10/Ni-10-(MVR Punirakshan)-03/2026-5813, Dated: 23.09.2026, MANU/SNBH/0230/2026
	Bihar has notified a 7% stamp duty on the differential Minimum Value Register (MVR) between commercial and agricultural land for registered Conversion Deeds under the Indian Stamp Act, 1899. The measure increases the stamp duty burden and overall land acquisition costs for real estate developers, commercial establishments and businesses undertaking land-use conversion. Businesses should assess the applicable MVR for both land categories and accurately calculate the differential stamp duty before executing or registering conversion instruments.
	Notification No.: F.No.10/Ni-10-(MVR Punirakshan)-03/2026-5814, Dated: 23.09.2026, MANU/SNBH/0231/2026

	Bihar has notified a 2% registration fee on the differential Minimum Value Register (MVR) between commercial and agricultural land for registered Conversion Deeds under the Registration Act, 1908. The requirement adds to the transaction costs for real estate developers, commercial enterprises and other entities undertaking land-use conversion. Affected entities should factor the differential registration fee into project budgets and verify the applicable MVR before executing and registering Conversion Deeds.
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	INTERNATIONAL UPDATES
	AUSTRALIA
	Arbitration and Alternative Dispute Resolution
	Victorian Supreme Court reaffirms high threshold for challenging arbitral awards
	The Supreme Court of Victoria in Simple Investments Pty Ltd v Bradley St Development Vic Pty Ltd [2026] VSC 510 upheld the enforcement of interim and final arbitral awards despite objections based on procedural fairness and public policy. The dispute was considered under the Commercial Arbitration Act 2011 (Vic), particularly sections 35 and 36 governing enforcement and grounds for refusing enforcement. The Respondents argued that they had not received a reasonable opportunity to present their case and that the arbitrator had decided matters outside the scope of the arbitration. Justice Croft rejected those arguments and found no established basis for refusing enforcement. The Court treated the grounds under section 36 as narrowly defined and reaffirmed the limited role of courts in interfering with arbitral decisions.

	Banking
	Australian Securities and Investments Commission extends transition period for digital asset businesses
	The Australian Securities and Investments Commission has extended its temporary no-action position for eligible businesses providing financial services involving digital assets until 30 September 2026. The arrangement operates in connection with licensing requirements under the Corporations Act 2001 (Cth) and is intended to give affected businesses additional time to move into the Australian financial services licensing framework. Eligible businesses may rely on specified pathways, including submitting an Australian Financial Services licence application, becoming an authorised representative or entering an appropriate intermediary arrangement. Businesses providing services to retail clients must also satisfy requirements concerning membership of the Australian Financial Complaints Authority. Foreign companies relying on the arrangement must meet applicable Australian registration and local agent requirements.

	Competition and Antitrust
	Australia introduces changes to the consequences of failing to notify mergers
	Australia is changing aspects of its merger control framework under the Competition and Consumer Act 2010 (Cth) following reforms to the country's merger clearance system. One significant change concerns transactions that are legally required to be notified to the Australian Competition and Consumer Commission but are completed without notification. Rather than treating such transactions as automatically void, the revised approach allows a court to declare the transaction void following an application by the Australian Competition and Consumer Commission. The reforms also introduce a process for extending the validity of an Australian Competition and Consumer Commission clearance where an approved transaction has not been completed within the prescribed period.
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	CANADA
	Competition and Antitrust
	Expanded Canadian competition rules increase scrutiny of exclusive-use provisions
	Amendments to the Competition Act, R.S.C. 1985, c. C-34 have expanded the circumstances in which agreements containing exclusive-use provisions may attract competition law scrutiny. Section 90.1 now extends beyond agreements between direct competitors and can apply to agreements between parties with different roles in a market where the agreement has the purpose or effect of substantially preventing or lessening competition. This development is particularly relevant to commercial leases, where landlords may agree to restrict the types of businesses that can operate within a property. Exclusive-use clauses benefiting pharmacies, dental practices, grocery stores and other tenants may therefore require closer examination.

	Consumer Protection
	Health Canada considers mandatory regulatory framework for food-contact materials
	Health Canada is consulting on the introduction of a mandatory regulatory framework governing food-contact materials used in packaging and food-service products. The proposal would represent a change from Canada's historically voluntary approach under which manufacturers and other stakeholders could request regulatory opinions regarding the safety of food-contact substances and materials. Division B.23.001 of the Food and Drug Regulations, C.R.C., c. 870 already prohibits the sale of food in packaging capable of transferring substances that may be harmful to consumers. The proposed framework could introduce a formal submission and assessment process covering packaging and other materials that come into direct contact with food or contain substances capable of migrating into food. Health Canada is also considering a positive list approach identifying materials or substances that may be used for food-contact applications.

	Information Technology and Data Protection
	British Columbia Court of Appeal rejects factual basis for privacy claim involving anonymous video analytics
	The British Columbia Court of Appeal has upheld a decision refusing certification of a proposed class proceeding involving Cadillac Fairview Corporation Limited and its use of anonymous video analytics in shopping malls. The technology was tested between May and July 2018 and was designed to count visitors and estimate broad age and gender ranges using cameras incorporated into mall directories. The proposed litigation alleged that the system created or processed personal information and thereby invaded the privacy of individuals visiting the malls. The Court of Appeal, in a unanimous judgment dated 21 August 2026, rejected the central factual premise underlying the proposed proceeding. The decision followed an earlier 2025 British Columbia Supreme Court ruling declining to certify the class action.


	HONG KONG
	Capital Market
	Hong Kong Stock Exchange proposes further reforms to post-listing transaction rules
	The Stock Exchange of Hong Kong Limited has launched the second phase of its Listing Framework Competitiveness Review, proposing changes to the rules governing transactions undertaken by listed companies. The consultation paper, published on 22 September 2026, focuses on notifiable transactions, connected transactions and spin-off transactions. The Exchange proposes removing the profits ratio from the tests used to determine the significance of a transaction and allowing the consideration ratio to be measured against the higher of market capitalization or net asset value. The proposed framework places greater emphasis on disclosure and board accountability while reducing some prescriptive shareholder approval requirements. The consultation is open for stakeholder submissions until 30 November 2026.
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	MALAYSIA
	Energy and Natural Resources
	Malaysia introduces package to accelerate corporate renewable energy projects
	Malaysia's Ministry of Energy Transition and Water Transformation has introduced the Corporate Renewable Energy Supply Scheme Acceleration Package to encourage the development of additional renewable energy generation capacity. Under the revised framework, the System Access Charge for firm renewable electricity supply has been reduced to 14 sen per kilowatt-hour. The package also establishes a minimum 10-year contractual period between Renewable Energy Developers and Green Consumers, providing greater long-term certainty for projects and their financiers. Projects seeking to benefit from the preferential charge must achieve their Commercial Operation Date by 31 December 2028. Projects that fail to meet this deadline will lose eligibility for the preferential rate and become subject to the System Access Charge applicable at that time. The package also addresses technical matters relating to solar photovoltaic systems, battery energy storage systems and grid capacity information


	PHILIPPINES
	Capital Markets
	Philippine Securities and Exchange Commission introduces blockchain system for digital document authentication
	The Philippine Securities and Exchange Commission has issued Memorandum Circular No. 23, Series of 2026, establishing rules for the use of the Verification of Electronic Records and Information Trust and Authentication System for blockchain-based signing and authentication of documents. The framework applies to individuals using credentialed Electronic Securities and Exchange Commission Universal Registration Environment accounts, including incorporators, directors, officers and authorised representatives. Users must maintain an active credentialed account and complete electronic Know Your Customer verification involving government identification and liveness checks. Documents uploaded to the system undergo cryptographic hashing, with successive signatures and transaction information recorded through a blockchain-based audit trail. The system is designed to strengthen document integrity, authenticity and non-repudiation in electronic submissions.


	SINGAPORE
	Patents
	Singapore High Court upholds patent validity but rejects infringement claim
	In Ng Say Keong (trading as S & K Solid Wood Doors) v Jia Le Aluminium Pte Ltd and another [2025] SGHC 243, the Singapore High Court considered disputes concerning patent validity, infringement and passing off. The Claimant owned Singapore Patent No. 10201401033R relating to a slide-and-swing door system marketed as the “SK Door”. The Defendants marketed another slide-and-swing door product and were alleged to have used the name “SK Doors” while dealing with customers. The Defendants challenged the patent on grounds including lack of novelty and inventive step, while the Claimant alleged patent infringement and passing off. The Court found that the patent remained valid, but concluded that the Defendants had not infringed the patent. The Court nevertheless found the Defendants liable for passing off based on their conduct and representations concerning the commercial origin of their products. analysis.
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	USA
	Banking
	Federal banking regulators establish narrower framework for unsafe and unsound banking practices
	The Federal Deposit Insurance Corporation and the Office of the Comptroller of the Currency have finalised a rule providing greater clarity on what constitutes an unsafe or unsound banking practice. The framework operates within the supervisory regime established by the Federal Deposit Insurance Act, 12 United States Code section 1818. Under the new approach, conduct may qualify where it conflicts with generally accepted standards of prudent operation and is likely to materially damage an institution's financial condition or create a material risk of loss to the Deposit Insurance Fund. Supervisors may also issue a Matter Requiring Attention where conduct could reasonably be expected to result in material financial harm under existing or foreseeable circumstances.

	Capital Markets
	Securities and Exchange Commission permits limited on-chain trading of tokenised United States stocks
	The United States Securities and Exchange Commission has introduced a five-year conditional Innovation Exemption allowing qualifying platforms to facilitate on-chain trading of tokenised National Market System stocks. The exemption became effective on 17 September 2026 and provides specified relief from the statutory definitions of an exchange and dealer under the Securities Exchange Act of 1934. The relief is scheduled to continue until 17 September 2031, subject to its conditions. The framework permits tokenisation by issuers or unaffiliated third parties, while imposing requirements relating to issuer notification, investor rights, disclosures, transaction information and trading restrictions. Tokenised shares must retain the same underlying economic and voting rights as the corresponding securities.

	Agriculture
	United States Department of Agriculture proposes wider foreign ownership reporting for renewable energy and pipeline projects
	The United States Department of Agriculture has proposed amendments to the Agricultural Foreign Investment Disclosure Act of 1978 that would expand federal reporting obligations concerning foreign interests in land used for certain energy and infrastructure projects. The proposed amendments would bring wind energy facilities, solar energy facilities and pipelines within the definition of agricultural land for purposes of the reporting framework where the relevant land falls within the proposed classifications. The proposal would also modify foreign ownership thresholds, narrow an existing lease-related exemption and require additional information from foreign investors. Proposed disclosures could include tax identification information, foreign passport details and geospatial maps relating to facilities.
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	Banking
	Federal banking agencies propose principles-based framework for third-party risk management
	Capital Markets
	Securities and Exchange Commission proposes removal of federal shareholder proposal framework
	Mergers and Acquisition
	Proposed Agricultural Foreign Investment Disclosure Act amendments could affect renewable energy and pipeline transactions
	Employment and Labor
	United States Department of Labor rescinds affirmative action regulations and modifies disability obligations
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